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IN THE CENTRAL ADMINISTRATIVE TRIBUNQL JAIFUR BENCH,JAIPUR.

***

Date oFf Dezcisicon: 30.4.2001

iy

OB 420 949

1. All India Telecom Emplayess Tnion (urmnp—III) through

ite Secretary Shri K.L.Sharma, Jaipur District Tezlecom

Branch, Divigional Office, 14-B, Sen Colony, Power House

Road, Jaipur. . |

2.~ Shri Blmal Kishore Parsclk, chief Telephoné.Supervisor

0. SDE Trnuhh, Jalpur. o
’ ‘ ++. Applicants

Versus - ,
1. Union  of 1India- through Eecretary, Ministry of
Comraunicaition, Deptt.of Tele muﬂluillwn, ‘zanchar

Bhawzn, MNew Delhi. '
2. Chief General Manager‘'Telzcom', Pajasthan Telzoom

Cirecle, Near sovi.Press, Jaipur.
3. The Principal General Manager Telecoom District, Opp.

. GPO, M.I.Road, Jaipur.

CORAM:
HON'BLE MR.5.K.AGARWAL, JUDICIAL MEMEER
HON'BLE MR.A.P.NAGRATH, ADMINISTRATIVE MEMEIR
For the Applicants “ee Mr.P.V.Calla

For the Respondents «ss Mr.v.S.Gurjar

: ORDER .
PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER

In this O0A filed u/s/s 19 aof +the Adminiztrative

Tribunals Act, 1935, the applicantz make a praysr to

~zztrain the responden from  cancelling  the promoticn
crders in vregpeoct of the pplicants; by which the applicantzs

&
were promoted on the pozt of Chief Telsphons Superviscr in

the pay =czale of F3.2000+3200 (Revised R5.6500-10500).

2. Reply ‘was filed. 1In the reply it is ztated that
applizants have oome on the hasiz of apprehension of

reverzion. Therercre, this OA bhe dismissad at this stage.

3. . Learned counzel for the applisants haz avgn uwed that in
cther casez of zimilar nature, applicanits have bean revered

by  the Jdzpartmnent, Therefore, his apprehension is not
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4. It is settled law that any adveras order, if it
entzile <ivil eonsequances, should have been izasued only
after f£o0l1lowing the principle of audi alteram partem i.=.
after Jiving an opportunity of heaving ‘show-cauze to the
affected peraon. Therefore, 1in  view of settled legal

Tt

position, at this stage we can only say that i
adverse order is passzed by the department, pri

uatural jUwfl = must have been followed.

5. We, therefore, digpose of this OA with the diresction
to the respondents that in case any adverses 2rder regarding

is issned, the sames shall be
isaned only after following the pr 1npﬁ1@ of avdi alteram

rartem and dne process of law. No order as to costs.

(A.P.NA " RATH ) S.¥ .ACAFWAL)
MEMEER (A) ‘ MEMBER (J)



